Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 07/09/2026

(2000) 12 PAT CK 0059
In the Patna High Court
Case No : C.W.J.C. No. 13283 of 2000

Smt. Harkali Devi @ Petitioner Harikali Devi APPELLANT
Vs
The State of Bihar and Others RESPONDENT

Date of Decision : 19-12-2000

Acts Referred:

Citation : (2000) 12 PAT CK 0059
Hon'ble Judges : Radha Mohan Prasad, J
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Judgement

Radha Mohan Prasad, ]J.—The petitioner is the widow of Late Shoedhar Singh,
who retired as Superior Peon from the office of Block Development Officer,
Gurua, Gaya on 30th May. 1991 and ultimately died on 4.11.1995. Her grievance
is that the amount of provident fund payable to her husband has not been paid
even after lapse of almost long nine years of his retirement. Learned Standing
counsel no. VIII appearing for the respondent has fairly agreed for disposal of
the writ petition with the direction to the Block Development Officer, Gurua. Gaya
(respondent no. 4) and the District Provident Fund Officer, Gaya (respondent no.
3) to examine the said grievance of the petitioner and dispose it of by a reasoned
order within two weeks of the receipt/production of a copy of this order.

2. The writ petition is, accordingly, disposed of with the aforesaid direction and
observation.

3. The said respondents are also directed to issue necessary authorization for
payment of the amount of provident fund payable to the deceased Government
servant with up-to-date statutory interest thereon within the said time. It is
made clear that if the claim of the petitioner is not finally disposed of, as directed
above, the said two authorities, namely, respondent nos. 3 and 4, shall not draw
their salary and other allowances till the order is fully complied.
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